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BEFORE THE HON’BLE NATIONALGREEN TRIBUNAL,
PRINCIPALBENCH, NEW DELHI

M. A. NO. 38 OF 2025

IN

ORIGINAL APPLICATION NO. 964 OF 2024

IN THE MATTER OF:
SYED MOHD RASHID ...APPLICANT

VERSUS

STATE OF U.P. & ORS. ...RESPONDENTS

REPLY AFFIDAVIT ON BEHALF OF THE RESPONDENT
NO. 3, UTTAR PRADESHPOLLUTION CONTROL BOARD

|, Dr. Yogender Kumar, aged about 49 years, S/o Pyare Lal,
presently posted as Regional Officer, Uttar Pradesh Pollution
Control Board (hereinafter UPPCB), Saharanpur, do hereby

solemnly affirm and state on oath as under:

1. That | in the above noted capacity, am well conversant
with the facts and records of the present case, hence

am competent and authorized to swear this affidavit.

2. That by mean of an Original Application No. 964/2024:
Syed Mohd Rashid Versus State of UP. & Ors., the
Applicant has raised a grievance that land of ponds at
Khasra No. 271M area 0.1020 hectare and Khasra



92

No.273 area 0.1740 hectare at village Tashipur has
been encroached upon by Imran, Inam. Israr, Son of

Abdul Hasan, residents of village Tashipur in violation

of law.

That abovenoted matter came up for hearing on
17.09.2024, upon considering the matter this Hon'ble
Tribunal by disposing of the original application has
constituted a joint committee comprising of UPPCB and
District Magistrate, with the direction to visit the site and
ensure that if there is a designated pond as per revenue
record, the same is maintained in accordance with area
etc., mentioned in revenue record, in the light of law laid
down by Supreme Court in Hinch Lal Tiwari, and
appropriate remedial, punitive, and preventive action

shall be taken to restore the pond to its original position.

That in compliance of the abovesaid directions. a joint
committee report has been submitted by the District

Magistrate, Saharanpur on 18.11.2024 for consideration

of this Hon'ble Tribunal. Considering the joint committee
report and observation made in the said report this
Hon'’ble Tribunal has treated the said report as M.A. No.
38 of 2025 which came up for hearing on 07.04.2025
when this Hon'ble Tribunal has impleaded the

answering respondent as a party.

That further in compliance of the above direction the
reply has been filed by the UPPCB on 16.05.2025,

which is already on record.
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That further vide its order dated 18.07.2025 this

Hon’ble Tribunal has directed as follows:

“...4. Learned Counsel for respondents no. 1, 2 and 3

also seek time to file further progress reports.

5. Responses to the replies filed by respondents
no. 1, 2 and 3 may be filed by the applicant and
further progress reports may be filed by

respondents no. 1, 2 and 3 within two months. ...”

That in compliance of the direction passed by this
Hon’ble Tribunal in Original Application No. 964/2024,
Syed Mohd Rashid Versus State of U.P. & Ors.. a site
inspection of the site in question has been carried out
by the joint team of Deputy Teshildar, Deoband
(Revenue Team In-charge) and UPPCB.

That further in pursuance of the instructions given
during the earlier on-site inspection, an investigation
was again conducted on 21.10.2024 at Khasra Nos.
271, 272 and 273 Village-Tashipur, Pargana-Nagar,
Tehsil-Deoband, District-Saharnpur.

That it is most respectfully submitted that regarding the
present matter in question, 22 suits under Section 67(1)
of the Uttar Pradesh Revenue Code, 2006 have been
instituted before the Court of Tehsildar, Deoband

against the persons found in illegal possession. The
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said proceedings are pending.

10.  That further it is also pertinent to mention here that one
Civil Suit has been registered being Case No. 32/2025.
Mohd. Murtaza S/o Bashir, R/o Village-Tashipur Versus
State of U. P. and Ors., pending before the Court of
Civil Judge (S.D.)/Additional Chief Judicial Magistrate,
Deoband, Saharanpur. The said Court vide its order
dated 21.05.2025 has directed the Collector,
Saharanpur and Gram Sabha, Tashipur to maintain
status quo regarding the site in dispute and the next
date of hearing has been fixed as 17.09.2025.

That it is also necessary to point out here that the said
information has been provided by the District
Magistrate, Saharanpur to UPPCB vide its letter dated
08.09.2025.

A true copy of the letter dated 08.09.2025 alongwith
annexure is being annexed herewith and marked as

Annexure-1.

The above facts are being placed on behalf of the Uttar
Pradesh Pollution Control Board before this Hon'ble Tribunal

for its kind perusal and consideration.

DEPONENT



. 95

VERIFICATION:
|, the abovenamed deponent. do hereby verify that the

contents of above affidavit are true to my knowledge derived
from official record. No part of the same is false and nothing
has been concealed therefrom.

VERIFIED ON THIS THE 12th DAY OF SEPTEMBER, 2025
AT SAHARANPUR

IDENTIFIED BY =

DEPONENT
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